
File No.:- CR 31/2017 

Titled 

Tsering Nabroo (Petitioner) V /S Phunchok Dojrey & ors. 

Notice to the respondent (s): -

3.Thupstan Tsering 

S/0 Tsering Phunchok 

R/0 Nimoo,Leh 

S.Smt.Tsewarig Spaidon Alias Nargis 

R/0 Late Tsewang Norboo,R/0 Leh 

6.Smt.Lobzang Chorol Alias Hakima Khatoon 

D/0 Tsewng Norboo R/0 Leh 

7.Kunzes Delma 

W/0 Shri Tashi Stobgais 

R/0 Nimoo, Leh. 

8.Lobzang Chosdol 

S/0 Tsering Norboo 

R.O Nimoo Leh. 

9.Kunzang Angmo 

R/0 Tsering Norboo 

R/0 Nimoo Leh. 

Whereas in the above noted case, it has been proved to the entire satisfaction of the Hon' ble 

Court that the service of the respondent(s) named above cannot be effected in any ordinary 

manner hence proclamation is he.reby issued against the above named respondent to appear 

before this Court on 1st- Oct - 2021 at 9.30 A.M . or the next working day if 1st of October 

2021 is -decl;:~red holiday in person or some recognized agent failing which appropriate order 

will be passed. 

No.:- Dated:-



Copy of the above forwarded to: 
1. The Editor State Times Amphalla Jammu for publishing the notice in the newspaper, cutting 
of the paper and bill of advertisement be sent to this Registry immediately after publishing. An 
amount of rupees 500/-vide No. NIL dated 17-09-2021 as publication charges 
have been deposited in this Court which shall be paid as and when the bill and cuttings are 
received . 


